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Start M rtu m w d  KUm: What wUl be 
the total paid up capital of this 
company?

Shri K. D. Malaviya: Its. 15 crores, 
if I am not wrong.
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Shri Narayanankutty Menon: May I
know whether the original purchase 
figures of the machinery and other 
assets of the Assam Oil Company 
are available to the Assessment Com­
mittee for the purpose of valuation?

Shri K. D. Malaviya: I think the 
papers in connection with the original 
purchase have been examined by cost 
accounts officers and also by members 
of this Committee, but I speak sub­
ject to correction.
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' Shri Narmsimhan: Ariring out « f
the hon. Minister's answer, wbat k  
the proposed arrangement for dtetat- 
bution of the oil likely to be producat 
by Oil India?

Shri K. D. Malaviya: ftte  prore— i  
oil from the Assam refinery will be 
distributed by an arrangement which 
is still to be finalised.

Shri V. C. Bhnkla: The hon.
Minister has just now said that they 
are thinking of making arrangements 
for distribution of the oil to be pro­
duced here. May I know on what 
lines the examination is being made? 
Are the Government contemplating to 
float another private limited company 
for distribution of oil or are they 
going to use the existing trade 
channels for this purpose?

Shri K. D. Malaviya: As I said, all 
these questions are still under exami­
nation by the Government and I am 
not in a position to give any final 
reply.
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Will the Minister of Law be pleas­
ed to refer to the reply given to 
Starred Question No. 743 on the 30th 
August 1958 and state:

(a ) whether Government have since 
received and examined the report at 
the Law Commission on the reform 
of judicial administration; and

(b ) ii so, the nature of dedaios 
taken thereon?
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The Itaprtr MtaMer «# Law <8bri 
,Jt. ML Hajanunris): (a ) The Govern­
ment have received the Report. As 
the Report is a voluminous document 
dealing with many important matters, 
it will take considerable time to 
examine it and to take further Steps

(b ) Does not arise.

Shrl D. C. Sharma: May I know if 
the Government will be circulating 
the report to the various States and 
also to the various High Courts for 
their opinion before the Government 
of India takes any decision on it0

Shri Ha jama vis: It will certainly
be circulated to the various State 
Governments bccause many of the 
matters are on the concurrent list 
and it is a convention that in respect 
o f such matters the State Govern­
ments are always consulted

Shri Tang&m&ni: May I know whe­
ther one of members of the Law Com­
mission, Shn Satyanarayana Rao, has 
appended certain remarks about the 
appointment of judges and because 
those remarks are not acceptable be 
has expressed his desire retire’

Shri Hajarnavis: it hardly arises
out of this question However, 
matters contained m the Law Com­
mission’s report are still under exami­
nation.

Shrl Supakar: May I know whether 
in considering the recommendations of 
this. Report, Government have taken 
any step to avoid the delay m disposal 
o f cases consistent with maintaining 
the standard of the judgments’

Shrl Hajarnavis: As I said in reply 
to the earlier question dealing with 
the matter of the report, it is still 
under examination.

Mr. Speaker: It is still under 
examination.
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Will the Minister of Finance be 
pleased to state-

(a) whether Government have 
received the final report from the 
Central Pay Commission;

(b ) ii so, the nature ot the recom­
mendations made therein; and

(c ) the decisions taken thereon’

The Deputy Minister of H n w w  
(Shrimati Tarkeshwari Sinha): (a)
No, Sir

(b) and (c) Do not arise

Shri Tangamani: Even during the 
last Session when this question was 
asked a similar reply was given. In 
view of the fact that more than IS 
months have elapsed since the setting 
up of the Pay Commission, may we at 
least know when its Report is expect­
ed?

Shrimati Tarkeshwari Sinha; The
Commission has taken oral evidence of 
a very large number of representatives 
of unions. They have also to examine 
the experts, statisticians and econo­
mists and also the Secretaries of the 
Government Therefore they wOl




